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INCOME TAX APPELLATE TRIBUNAL 

DELHI BENCH “I”: NEW DELHI 
BEFORE SHRI M. BALAGANESH, ACCOUNTANT MEMBER 

AND 
SHRI VIMAL KUMAR, JUDICIAL MEMBER  

 
 

ITA No. 975/Del/2022  
 (Assessment Year: 2018-19) 

Alvean India Pvt. Ltd, 
14th Floor, Building No. 9A, 

DLF Cyber City, Phase-III, 
Gurgaon,Haryana  

Vs. DCIT, 
Circle-1(1), 

Gurgaon  

(Appellant)  (Respondent) 
PAN:AAMCA9429L    

  

  
Assessee by : Mr. Kashish Gupta, AR 

Revenue by: Shri Rajesh Kumar, CIT DR 
 

Date of Hearing 07/05/2024 
Date of pronouncement 07/05/2024 

 

O R D E R 

 

PER M. BALAGANESH, A. M.: 

1. The appeal in ITA No.975/Del/2022 for AY 2018-19, arises out of 

the order of the National Faceless Appeal Centre (NFAC), Delhi 

[hereinafter referred to as ‘ld. AO)’, in short] dated 11.03.2022. 

2. At the outset, the assessee filed a letter dated 03.05.2024 

stating that the fact that the assessee has gone into voluntary 

liquidation and had settled the entire taxes due along with the 

applicable interest. Accordingly, the assessee sought to withdraw this 

appeal. For the sake of convenience the said letter is reproduced 

below:- 
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3. In view of the above, the appeal of the assessee is hereby 

dismissed as withdrawn.  

Order pronounced in the open court on 07/05/2024.  

 

 -Sd/-        -Sd/-       

    (VIMAL KUMAR)                  (M. BALAGANESH)                                
  JUDICIAL MEMBER        ACCOUNTANT MEMBER                                

 
 Dated:07/05/2024 

A K Keot 
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Copy forwarded to  

1. Applicant 
2. Respondent  

3. CIT 
4. CIT (A) 

5. DR:ITAT 
ASSISTANT REGISTRAR 

ITAT, New Delhi 

  


